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In so far as Primary School teachers in 
Delhi are concerned, there will be only one 
pay scale as mentioned above. 

With regard to the other categories of 
teachers, the pay scales will be as recom-
mended by the Third Pay Commission. 

As I have already stated earlier, on the basis 
of the pay fixation formula recommended by 
the Third Pay Commission and the scales of 
pay now finally approved by the Government, 
the existing teachers i.e., the teachers who had 
been appointed prior to 1-1-1973 v/ould, by a 
judicious exercise of options available to 
them, find the revised scales of pay more 
favourable than even the 1971 scales of pay. 

Government have decided to increase the 
number of selection grade posts from 15 per 
cent of the permanent posts in each category 
to 20 per cent of the permanent as well as 
temporary posts which have been in existence 
for three years or more. This will give the 
benefit of selection grade to a larger number 
of teachers. There will be no selection grade 
for the posts of Headmasters of High Schools, 
Vice-Principals of Higher Secondary Schools 
as well as Principals of Higher Secondary 
Schools. 

The decision already taken by the Delhi 
Administration to introduce the new pattern of 
school education (10 + 2) and to reorganise 
the curricula at all stages of education is likely 
to lead to further widening of promotional 
avenues for teachers. 

The revised pay scales will be introduced in 
the other Union Territories and organisations 
on Central scales of pay, such as Andaman 
and Nicobar Islands, Pondi-cherry, 
Lakshadweep, Goa. Daman, and Diu and the 
Central Schools. 

I do hope that the teachers would welcome 
these decisions of the Government and call off 
their agitation immediately and resume their 
duties. 

Taking into account the undue hardship 
experienced by the candidates who ate to take 
the Delhi Higher Secondary Examination, 
steps are being taken by the Cen- 

tral Board of Secondary Education to hold' the  
examination as early  as  possible. 

1 P.M. 
THE   BUDGET   (GUJARAT)   1975-76— 

General Discussion 
MR. DEPUTY CHAIRMAN : We can go 

to the Gujarat Budget now. I would suggest 
that those who want to speak on Gujarat may 
speak on the Budget and the other Bills can be 
passed .   .   . 

SHRI BHUPESH GUPTA (West Bengal) : 
There are two separate propositions, one is the 
Budget and the others are Bills. I am not 
objecting to what you say. You can save time 
but this practice should be given up. We know 
we are not vigilant and careful about the way 
in which we are conducting our House but 
how can you say that we should not speak  .   .   
. 

MR.     DEPUTY     CHAIRMAN   :   Mr. 
Bhupesh Gupta, listen to me. What I am 
suggesting is that all those who want to make 
speeches may do so on the Budget and then 
the Bills can be taken up separately. 

SHRI BHUPESH GUPTA : Sir, I    got 
you quite all right. I heard you very clearly, 
this is what precisely you said and this is what 
precisely I am objecting to. The Budget is 
generally discussed. Suppose, somebody 
wants to pick up a particular thing and say 
something, why should it relate to other items? 
These are two separate items and should be 
taken up as two separate items. You can say, 
here are all the Bills, speak on them together. 
You can shorten the discussion. You can say 
whatever you like but Budget is a matter for 
general discussion and the Bills are to be 
discussed in their own way. Suppose one 
member of a party wants to talk about politics 
of Gujarat and the other member of the party 
wants to speak on the Bill .   .   . 

MR. DEPUTY CHAIRMAN : Wellr Mr. 
Bhupesh Gupta, whichever procedure you 
want to follow we will follow. Unnecessarily 
you will be wasting time. 



59       Gujarat Appropriation [RAJYA SABHA] Bill, 1975 60 
 

SHRI   BHUPESH  GUPTA   :   It  is  not 
the question of wasting time. Sometimes it 
can be a waste of time but not necessarily 
always. What I say is, do not abandon the 
procedure. Do not throw the baby with the 
bath water. 

AN HON'BLE MEMBER : Sir, we have 
followed what Mr. Bhupesh Gupta said. 

MR. DEPUTY CHAIRMAN : There is no 
dispute on that. We will be sitting through 
lunch to complete the business. 

 
IThe  Vice-Chairman  (Shri  Jagdish  Prasad 

Mathur) in the Chair] 
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If he, compact of all jars, grows musical, 
we shall have discord in the atmosphere. 



63 Gujarat Appropriation        [RAJYA SABHA] Bill, -1975 64 

 



65 Gujarat Appropriation [25 MAR. 1975] Bill 1975 66 

 



67     G/tjarat Appropriation        [RAJYA SABHA] Bill. 1975 68 

 



69        Gujarat Appropriation [25 MAR. 1975] Bill, 1975 70 

 



71 Gujarat Appropriation       [RAJYA SABHA] BUI, 1975 72 

 



73       Gujarat Appropriation [25 MAR. 1975] Bill, 1975 74 

 



75        (Guiarat)Apprcprotian [RAJYA SABHA] Bill, 1975 76 

 
Rice, Flour and Dal Mills, Road construction 
or Building operations, Cotton Ginning and 
Cotton Pressing manufactory, Printing 
Presses, Shops and .   .   . 

 

 
SHRIMATI SUMITRA G. KULKARNI 

(Gujarat): Mr. Vice-Chairman, Sir, wild some 
effort, 1 have gone through the budget 
proposals for Gujarat for 1975-76 and the two 
Appropriation Rills which are for the 
consideration of this House. Sir, 1 would say 
that it is by and large a very good budget as 
can be expected from a bureaucratic 
administration working under President's rule. 
With their limited imagination, they have 
come up with whatever they could suggest. 
But I would still like to submit to you that this 
Appropriation Bill and these budget proposals 
should not be viewed as they are, but they 
should be viewed in the present context of 
Gujarat. Otherwise, 1 would say that the 
House should pass these- budgetary proposals 
because by and huge they are satisfactory. But 
when viewed against the present context of 
Gujarat, there are a number of issues which 
come up before this House. Before 1 put 
forward any point, f will just inflict a few 
statistical figures on this House. Sir, time and 
again it has been submitted here that Gujarat 
is passing through a serious drought situation. 
As everybody knows, out of 18,100 villages, 
rriore than 12.000 villages have been declared 
as scarcity villages. Our population  in Gujarat 
is 2.75 crores.    We 
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of Rs. 81 crores, at least, Rs. 150 crores. As 
against that, according to these budgetary 
proposals, only Rs. 66 crores are available 
now. Now, I would like to ask this august 
House as to exactly what kind of relief work 
can we do with mere 66 crores of rupees. Sir, 
then it was Rs. 81 crores. Now, it is Rs. 66 
crores. Instead of increasing it to Rs. 100 
crores or Rs. 120 crores, they are making it 
lesser and lesser. This1 is what is troubling the 
people of Gujarat. And we the Members, who 
are coming from Gujarat, who have to 
counteract our constituents, have to explain 
them as to what is happening. And this is 
where the  whole rub lies. 
Again, Sir, the drought in 1972 had come soon  
after the   1970-71  bumper crops. In those days,  
people  had some savings  and they were in a 
better position to fight the drought   condition,   
but     now,   after  three years of consecutive 
calamities,    one after the other, the drought 
conditions are prevailing in Gujarat, and in 
£aitch it is nearly for the last four or five years. 
Sir, all the saving with the people has been 
wiped out. People are suffering from diseases, 
malnutrition,   and   many  people   are  
suffering from night blindness. Against those 
ravages of drought conditions, we have to give 
them relief. Are we giving sufficient relief in the 
face of these difficulties ? And this is  the basic 
question which I would like to pose vis-a-vis 
this  Appropriation  Bill  and     the budgetary  
proposals.  Sir,  relief is  needed today.    
Maybe,    provisions  are   made  for next year 
and they will come.     But God willing, we will 
have rains in our part by 15th  of June. By 30th 
June, most of the labourers   and   people   will   
be   going   and working in their own fields. 
Relief works will not be needed at that time. 
Whatever relief is needed, is needed now and 
today. What  is the use of allocating for a later 
period ?    We have to spend nearly Rs. 100 
crores, if not Rs. 100 crores, at least Rs. 70 to  
Rs.   80  crores from  now on  till  30th June.     
Are   we   in   a   position  to   do  this thing ?    I 
don't find that preparation anywhere.     There   
is   no   evidence     that   the Government or the 
Administration that is going   on    there   has    
got    the preparedness    for fighting    the    
scarcity on    this 

may take that one crore is the urban population. 
Out of the remaining 1.75 crores, a little less than 
half is the adult population which   requires 
employment   in   the   rural areas.  As  against 
this,  you  can  see  that today there are only 7 
lakhs of persons who are getting relief under 
scarcity work programmes. Seven lakhs out of 75 
lakhs have got relief. That works out to be less 
than 10 per cent. This is the real crux of the 
matter. Only 10 per cent of the population which 
requires help at this time is getting help.  They 
are   getting     help  under  the scarcity schemes 
while  the  rest of the 90 per cent is not being 
attended to and thus causing trouble in the entire 
rural areas and the drought-stricken area of 
Gujarat. Now, Sir, what are the scarcity relief 
works that are  usually  taken  up ?    They  are : 
minor irrigation,  soil  conservation,  area 
development,  agriculture  and  afforestation. 
These are the  essentia!  things    which should 
be taken up.  In this  Appropriation     Bill,  the 
amount that is being allocated for this is Rs.  4.75 
crores    and    for    afforestation Rs. 8,45,000/-. 
Sir, it is Rs. 8,45,000/- for afforestation  when 
one-third  of  the  coast of the country is in 
Gujarat, and it is Rs. 4 crores for minor 
irrigation, particularly in 3Ught area. Sir, this 
shows how this Appropriation  Bill  is 
inappropriate  in  the present conditions of 
Gujarat. 

Sir, the second point which 1 would like to 
make is that so far, till the end of the last 
month, we have spent Rs. 33 crores on relief 
work in Gujarat. In the next year, according to 
these     Budget  proposals,  it works out to 
another Rs. 32 crores which is under the 
various plan projects and non-plan projects. 
And under the DPR programme,  we have got 
another Rs.  32  crores. The total amount 
available for expenditure for fighting this 
scarcity is Rs.  66 crores. Sir, I would like to 
submit that in the year 1972, Gujarat had  a 
very serious drought and at that time there was 
a popular Government. In those days Rs. 81 
crores were spent on the scarcity relief work in 
Gujarat.  Sir,  since  then, the price index    has 
gone  up   and  everything  is  costing  much 
more.  So, it will   be logical  if I suggest that 
we require, if not double the amount 
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vast scale.    Out of    these  Rs.  33  crores 
which we have got, Rs. 15 crores have been 
taken out for the Plan projects. The Plan 
projects are meant for the improvement of our 
backward areas. If we use that amount today  
for attending  to  the  scarcity relief work, which 
is essentially not of a lasting kind of work. Sir, 
next year, when we will require this money for 
the development of backward  areas,  we     will  
not     have the noney.   Therefore, the result 
will be that the backward area will become 
more backward because adequate funds are not 
available to it and also because we are attempt-
ing to take loans against the plan projects of 
next year.  Now.  this  is a very faulty policy 
and it  is a  very defective thing.  It may appear  
that  today we have provided for Rs.  15 crores 
but that is not going to be because that is being 
taken away from something which was due 
tomorrow. Apart from that, this money is the 
right of backward areas and it cannot be spent 
on ^car-city  relief  works.   Now,   Sir,   against   
this background,  my  submission     is  that  this 
Appropriation  Bill  is falling short of what it  
should   have   been   and   what   it  could have 
done.   That is why I say that though the 
Appropriation  Bill, on  the face of it, reads 
quite satisfactory but in actual working it falls  
short  of all  expectations  and is going to hurt 
the people of these parts tremendously. 

Now,  Sir,   these   budgetary     proposals, 
which have  been put  up.  are  making  the rich 
richer and poor poorer. 1 will illustrate how it is 
so. In the name of incentives, the industrialists 
are getting large amounts but others  are  not  
getting  any  such  attention though they want it. 
Now. industrialists are having enough  capital     
of their own and they do not    require any    
incentives but under these budgetary proposals 
incentives are being offered to them. Now, I will 
give you a specific instance.    Gujarat is famous 
tor its textile industry. In the textile industry in 
the last two years we have had a record  profit.  
Never before  in  the history of 120 years of the 
textile industry, has the industry earned this 
amount of profit. But, 

today, when the Government wants and the 
poor people of India are in need of standard 
coarse  cloth,   the  textile industry  of Gujarat 
has refused  to produce standard cloth. There 
are, of course, penalties  but the Government of 
India does not seem to be able to enforce the 
discipline on these recalcitrant textile 
industrialists.  They are not producing standard 
cloth.    They have made huge profits which 
they are not willing to  share with  the people 
of Gujarat and they are also not willing to come 
to the rescue of    the people of Gujarat by 
producing  standard  cloth.  Of course,  the 
Government will say that penalties are imposed 
; but that penalty is just a mockery, it is not a 
proper    penalty at all.    It is merely an 
apology for penalty and  it  is much easier and 
cheaper to pay the penalty and be done with it. 
That is what the textile  industry  is  doing. 
On  the  other hand, Sir,  the price of standard 
cloth  has been raised doubly. So, it will be 
seen tliat on   the   one  hand   the   prices  of 
standard cloth have gone up and, on the other 
hand, the textile industrialists are not producing 
the standard  cloth and  the result  is  that pooi 
people  are  getting  more and   more frustrated 
and in  greater difficulties. 

Sir,  another thing that  I  want to  point out is 
that the Gujarat Budget has ceme up with a 
deficit of Rs. 3.27 crores. Now, from   where 
are   we   going  to   meet   this deficit:  again by 
indirect taxes, which, in turn,  is  again  going  to 
affect  the people at large, i.e., the poor people, 
who constitute the majority of the people.   That 
shows that   the  burden  falls  again  on  the 
poor people   of   Gujarat.     That   is   why   I 
say that     the     Appropriation     Bill     and 
the budgetary  proposals  have  to take  a more 
realistic   attitude  and  take   into  considera-
tion how these proposals are going to react and 
influence the functioning of the people and  their 
welfare. 

In this background, Sir, I want to make 
four recommendations. Hon. FinanVe 
Minister is not here but the Home Minister is 
sitting and I would claim his attention on 
these issues. 
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Firstly, Sir, Gujarat is very rich in its oil 
resources. We have been producing crude for 
the country and we are very proud of it. 
Although the crude prices have gone up in the 
course of the last year and a half, our royalty 
has not been increased. Today we are getting 
Rs. 15 per metric tonne of crude that we 
produce. As against this, the prices have gone 
up by 400 to 500 per cent. But we, the people 
of Gujrat, are not getting any share out cf this 
royalty which is our right. If only we were to 
get the royalty that we are c|aiin ing, i.e., as 
against Rs. 15 per metric tonne if we are to get 
Rs. 500 per metric tonne of crude, we would 
not come to the Central Government for any 
assistance for anything, may be drought or 
anything else, because then there would be 
sufficient money. This is a very legitimate 
demand of the people of Gujarat, namely, 2 
P.M. the royalty on crude should be again 
refixed in the light of the oil bonanza that the 
oil industry is enjoying. Why should not a 
portion of that bonanza be given to the people 
of Gujarat  also? 

SHRI N. G. GORAY (Maharashtra): 
Gujarat will be like Abu Dhabi! 

SHRIMATI SUMITRA G. KULKARNI : 
Sir, my submission through you would be that 
the reference of the Gujarat Government 
under President's rule is lying with the 
Petroleum Minister and the Petroleum 
Minister should expedite this reference and 
take a decision at the earliest so that Gujarat 
gets its rightful dues. 

Sir, the second point that I have got is, the 
6th Finance Commission's recommendation 
was that relief to the extent of Rs. 4-1/2 crores 
should be given. But that was envisaged for 
normal times and not abnormal times. It was 
expected that the State Governments will be 
able to attend to their normal periodical 
drought conditions. {Time bell rings) Sir, I 
need only five more  minutes. 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Not five but 
two minutes. 

SHRIMATI SUMITRA G. KULKARNI: I 
will be finishing quickly. 

We have been caught up very much before. 
Hardly the recommendations had come the 
drought also came. The Gujarat Government 
had no time to build up its surplus stock so as 
to meet the drought conditions. So, if the 
recommendations are forced on us today we 
will be in a real difficulty. Even Mr. 
Brahmananda Reddy who was the Chairman 
of the 6th Finance Commission, has submitted 
on the floor of this House that this 
recommendation should be withdrawn. So I 
would like to urge upon the Finance Minister 
that he should rise to the occasion and cut 
through the inertia that his Ministry is 
suffering from and they should take a bold 
decision that the 6th Finance Commission's 
recommendations should be postponed. 

Now, Sir, the third recommendation of 
mine is, through you I would like to submit, if 
we want to fight scarcity and give-some relief 
to the people of Gujarat, then the honourable 
Railway Minister should come forward. We 
have got the Bhavnagai -Tarapur railway line 
which has been fully approved but the scheme 
is lying here and gathering dust in the shelves 
of the Railway Board. Sir, my submission is 
that if we just start work on- this line, it will 
give tremendous relief to the people of 
Gujarat by way of providing work to many 
people and encouragement to some people 
because some people can thus be taken care 
of. Unless this railway line of Bhavnagar-
Taiapur is taken up, no large-scale work or 
help can be given to them. Similarly, Sir, 
broad-gauging work of the Viramgaon-Okha 
line also should be expedited so that it can 
take five to six thousand labourers instead of 
the present three thousand labourers who are 
employed there today. If that kind of relief 
comes, it will help Gujarat. 

Sir. the last point is about the glut in 
cotton. Gujarat is the only part of the country 
where we are producing not only one-third of 
the entire cotton produced in the   country   
but   also     long-staple  cotton 
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which matches itself with the Egyptian cotton. 
We had to invest a hell of a lot on research 
and also on capital to produce this. But today, 
unfortunately, the Cotton Corporation is not 
lifting this thing with the result that our 
godowns are glutted with long-staple cotton 
and it is being sold along side short-staple 
cotton. This is a financial loss to the 
agriculturists of Gujarat who are already 
suffering and this should be avoided because 
this long-staple cotton, if lifted, is not going to 
cause any loss to the Government. We can 
export it and earn foreign exchange and that 
way the Central Government can benefit itself 
and also the agriculturists of Gujarat. 

Now I want to reply to Mr. Shekhawat 
because he has mentioned. . . 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : The Minister 
will reply him. Already you have t a k e n . . .  

SHRIMATI SUMITRA G. KULKARNI: 
He has said that today our party position is 
different. Sir, we are quite capable of taking 
care of ourselves and we will meet any 
situation that will arise. 

The second thing he said is. . . 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Now you need 
not reply to all his points. 

SHRIMATI SUMITRA G. KULKARNI : 
He said that the people of Gujarat should be 
prepared for facing an attack from Pakistan. 
Let me tell him. Sir, drought or no drought 
the people of Gujarat are ever vigilant and 
ever ready to fight any kind of attack from 
Pakistan or any other country. We do not 
require anything. We have been vigilant not 
today but through the centuries. No other 
party should feel that because the people of 
Gujarat are not prepared they should be given 
encouragement. The people of Gujarat are 
fully aware of the danger that they are facing 
and they are quite capable of facing that 
danger. I would only submit to the Opposition 
that they need  not  have  anxiety  on  the  
score 

that the people of Gujarat are not ready. We 
are contributing in the national defence as 
they are doing through the centuries. 

Thank you. 

SHRI UMASHANKAR JOSHI: Sir, I won't 
take long. The main calamity in Gujarat is that 
of drought. In our language we say that there 
are two types of difficulties—aasmani and 
sultani. The aasmanl, the heavenly wrath has 
descended on Gujarat for the last three years 
and last year the wrath of the Government 
descended relentlessly on the people of 
Gujarat and it is not in any mood to end itself. 
The elections have been postponed on account 
of the capricious reason of there being drought 
conditions. I reminded the Home Minister at 
the Legislative Consultative meeting when he 
also referred to the law and order situation in 
Gujarat, that they were keeping their options 
open while they were denying the people of 
Gujarat their democratic right to have 
elections and through elections a popular 
government. Meanwhile, momentous 
decisions are being taken and the people of 
Gujarat are deluded into believing that the 
Narbada water dispute is being tackled by the 
Government and tackled in a way that is 
beneficial to the people of Gujarat. I do not 
want to speak as one mainly interested in 
Gujarat affairs because very rightly in the 
agreement that was signed it is mentioned: It 
is agreed that the development of the Narbada 
waters should no longer be delayed in the best 
national interest. This is a matter of national 
interest. Where questions of security are 
concerned we say that we will have only 
bilateral discussions, we will solve our 
disputes by holding bilateral discussions and 
this is a very sound policy but where inter-
State matters are concerned why is it not 
possible to solve these matters ? 

The four projects that have been granted in 
favour of Gujarat and the other four that have 
been in favour of Madhya Pradesh do not take 
us far, as far as the main   dispute   is   
concerned,   let   us  avoid 
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the word 'dispute', as far as the main solution is 
concerned. We want production of more 
foodstuffs. It will take 10 or more years even  
after     you decide     upon the height of  the  
Navagaon  Dam.  As  far  as Gujarat projects  
which  have  been  cleai-ed are concerned 
nothing special has been done to Gujarat. As far 
as Madhya Pradesh projects  are concerned they 
can  be prejudicial to the final decision to be 
taken on  the height of Navagaon Dam.     So I 
would urge upon the Government, specially   
the  Minister  tor  Agriculture  who   has a   
dynamism  about  him   and  who  has   a way   
of  tackling  whatever   difficult   problems he 
has faced in any Department in his   charge,   to   
consider     these   problems seriously.     He  
said the     other     clay  in Ahmedabad  that  if 
we  could  solve  such problems as  the  river  
water  disputes,  not only we could     be     self-
sufficient  in  the matter of foodgrains     but we 
could even export foodgrains.  I  would  like to  
agree with  what he says,  but precious  little  is 
done in this matter. The people of Gujarat are 
just  deluded  into  believing that they are   
really   getting   something   from   these 
Narmada  water projects.  Sir,  the  Government 
should see to it that the main pro- j ject is 
cleared  as early as possible.  This would  
fortify  us     against  the     heavenly ' wrath  
that  descends  upon  the  people  of that part of 
our country. 

Why should elections be not held ? No 
cogent reason is advanced. The Minister said 
in the other House that the present time is not 
congenial to the holding of elections. 
Congenial to whom ? To the ruling party. My 
friend Shri Tndradeepji suggested that the 
ruling party has its own designs in the matter. 
Why could they not announce at the 
Consultative Committee meeting two months 
ago that they would not hold the elections 
before the rains came, i.e., beore the monsoon 
ended ? Why could they not give—or did not I 
give—even last month a categorical reply in 
this matter by stating that the elections j would 
be held in a certain month ? The Government is 
playing with the fate of the people of Gujarat, 
and their credibility. 

 

as  it  stands  today,  does  not permit  the 
people of Gujarat to think that they are serious 
in  the  matter.  There  is  a   doubt lurking in 
the  minds  of the  people  that elections may 
not be held even after the monsoon. An 
atmosphere of fear psychosis is sought to be 
created in this country in certain  ways. 
This  may  land  us  into  a political  situation 
where  elections  may be a thing of the 
bygone times.  So  let  the Government   listen 
to   the   legitimate   demand of the people of 
Gujarat. They have been agitating for the past 
few days, and they  are  bound  to  agitate,  for 
early elections  in  Gujarat,    in   the   absence 
of  the popular Government, what do you 
expect? Governor's   Rule  for   the   people? 
At   the last Budget discussion, I drew the 
attention, of the   hon'ble   Minister   that 
during   the previous   President's    Rule,    the 
available cultivable  land  in  Gujarat was 
distributed among   the   Scheduled   Castes 
and   Scheduled   Tribes   people—a   portion 
was   distributed.   Could      they   not 
proceed   with this   activity ?   I   would   like 
to   hear   that they have distributed all 
available land to the  landless,     specially 
those  among  the Scheduled   Castes  and 
Scheduled  Tribes. Despite   the   slogan 
mongering   in   favour of socialism,  very 
little is done for  landless  among  the 
Scheduled  Tribes  and  the Scheduled  Castes 
all   over  India,  specially so in Gujarat which 
is under the President's rule. The Budget for 
the country as well as what is under 
discussion today are the documents  which 
show that  even  a  non-socialistic 
Government     could     not  have come 
forward with  more  reactionary proposals 
than   are   touched   in   these   documents. 
Thank you. Sir. 
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"The Satyagrahis from Ahmedabad city 
and Khaira district including about 50 
women..." 

"... were rounded up after they made a 
valiant bid to break the concentrated ring of 
police cordon. They started in a procession 
through the city from the main market." 

SHRI YOGENDRA MAKWANA 
(Gujarat): This Budget is a routine Budget. 
Unfortunately, it is a deficit Budget to the 
extent of Rs. 3.27 crores as rightly pointed out 
by Mrs. Kulkarni. The deficit will be 
collected through indirect taxes and it will be 
a burden during these scarcity conditions, 
when the people of Gujarat are passing 
through critical conditions. The main question 
before us in Gujarat is the unprecedented 
drought prevailing there. The Government of 
Gujarat 

 

"Satyagraha for Gujarat poll begins: More 
than 200 Congress (O) Satyagrahis courted 
arrest here today some distance from Raj 
Bhavan, as the party launched its civil 
disobedience movement for early elections 
to the Gujarat Assemb- < 
ly"
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has so far spent Rs. 35.50 crores only. The 
amount for scarcity relief in Gujarat is not 
large. Last year when there were scarcity 
conditions Rs. 81 crores were spent by the 
then popular Ministry. The scarcity condition 
is rather grave and it will require not less than 
Rs. 120 to Rs.  125 crores for meeting it. 

My esteemed colleague, Mr. Indradeep 
Sinha, spoke of the Gujarat Vidyapeeth. This 
noble institution was founded by Bapti with 
lofty ideals. But what is the condition 
prevailing there now ? Mr. Morarji Desai who 
claims himself to be a democrat is no less than 
a great autocrat and a dictator here. He and his 
lieutenant, Mr. Ramlal Parikh, who is alleged 
to be a CIA agent, are crushing the teachers 
and the student in this Vidyapeeth. Enormous 
amounts from the University Grants 
Commission are taken by these people and 
they are used for their political activities. Mr. 
Morarji Desai has made his headquarters in 
this Vidyapeeth, and it has become a centre of 
his political activities which are carried on 
from here. Sir, I ask the Government through 
you whether this money intended for the 
Vidyapeeth is to be spent for the political 
activities of Mr. Morarji Desai and of the 
Congress (O). 

Is it for the welfare and for the education of 
the students of Gujarat who are receiving 
education in this University ? Sir, since the 
last 73 days agitation is going on and this 
autocrat, Mr. Desai, and his lieutenant, as I 
told you in the beginning, a C.I.A. agent, Mr. 
Ram Lai Parikh... 

SHRI VEERENDRA PATIL (Kar-nataka): 
On a point of order... 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR) : Come to the  Gujarat 
Budget. 

SHRI VEERENDRA PATIL: I rise on a 
point of order. It is a well known convention, 
and also according to the rules, that we should 
not make wild allegations against 3 nerson 
who is not in this House 

to defend himself. If the hon'ble Member 
wants to say anything against that particular 
Member he must first inform the Chairman, 
take his permission andl then he can make the 
allegation. Mr. Morarji Desai is an honourable 
Member of the other House. So if there are 
any allegations, then why not the hon'ble 
Member persuade his party Members to make 
this allegation in the other House so that he 
can give adequate reply or whatever 
explanation he has to offer he can offer that 
explanation in the other House. In this House 
he cannot come and offer explanation. When a 
pet-son is not in a position to come to this 
House and offer any explanation with regard 
to the charges that are being made against 
him, I think it is not fair on the part of the 
hon'ble Member to make the allegation. 

 
SHRI   VEERENDRA   PATIL   :   He  is 

not a Member of this House. I am not 
objecting to his making allegations. What I 
am objecting is that he is a Member of the 
other House. He can persuade the Members of 
his party there to make such allegations in the 
other House so that Mr. Morarji Desai can 
give a satisfactory explanation. 

 
SHRI  YOGENDRA   MAKWANA:   My 

friend is unnecessarily annoyed. 
SHRI K. N. DHULAP (Maharashtra)* Ijet 

him prove the anti-national activities of that 
particular person. What is the use of making 
allegations here ? 

SHRI  YOGENDRA  MAKWANA:   My 
friend, Mr. Patil, is unnecessarily annoyed. I 
have never charged Mr. Morarji Desai 
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as a C.I.A. agent. I only said that Mr. Ramlal 
Parikh is alleged to be a C.I.A. agent. Sir, 1 
have got many proofs with me. Here, is a 
leading weekly of Gujarat. I'arivartak, where 
the activities of Mr. Morarji Desai and Mr. 
Ramlal Parikh are given in detail. And what is 
going on in the Vidhyapeeth is also given in 
detail in this weekly. I do not want to read out 
every line and page of this weekly. 

 
SHRI YOGENDRA MAKWANA : It is 

published by your ex-S.S.P. and P.S.P. 
friends in Gujarat. 

 
SHRI YOGENDRA MAKWANA : As I 

rightly said, this Vidyapeeth has become the 
headquarters of Mr. Desai and Mr. Ramlal 
Parikh and is the centre of his political 
activities. Funds which are allotted by the 
U.G.C. are diverted and misused  for other 
departments. 

Sir, one jeep car and a station wagon is 
provided for the Rural Extension Services and 
the department of Social Education to this 
Vidyapeeth by the U.G.C. which is used  for  
political  activities. 

Unfortunately in Gujarat nobody is there to 
point out these facts to the Government and no 
paper—and when I say no paper, I am taking 
about the daily papers which are owned by 
those who are supporting Mr. Morarji Desai 
—is interested in highlighting these facts. And 
that is why I am forced to utter these words in 
this august House and bring it to the notice of 
the Government. I have already written a letter 
to the Prime Minister demanding an enquiry 
into the activities of the management of this 
Vidyapeeth. Sir, for the Department of Tribal 
Education and Continuing Education, lot of 
funds are given to the Vidyapeeth. This 
Department exists only on paper. There is no 
such Department at all.   And the money taken 
by    way    of 

salaries, etc. is misappropriated. Therefore, I 
request the Government to institute an enquiry 
against this Vidyapeeth at an early date. 

Sir, so many friends from the Opposition, 
including Mr. Rajnarain, have talked about 
elections in Gujarat. I may tell Mr. Rajnarain 
and his friends that we are never afraid of 
elections in Gujarat. We are very much for it 
and we ourselves have demanded elections 
there. But do you know the condition 
prevailing at present in Gujarat ? When you 
talked about scarcity, when you described the 
pitiable condition of the rural poor in Gujarat, 
you forgot that this condition in Gujarat is to 
be handled first and not elections. The people 
of Gujarat are not interested in elections at 
present. But they are interested definitely in 
food. They are interested in meeting this 
scarcity condition. We are trying our best to 
meet this scarcity condition and at this time, 
from the house-tops you shout about elections 
and divert our attention and the Government's 
attention. What did Shri Morarji Desai and his 
party, who always shout about democracy, do 
during the "Navnirman" movement ? They 
forced the MLAs to resign. They beat up some 
of them, as I pointed out during those days in 
this august House. Even my house was attack-
ed. My family was attacked. So many others 
were attacked. Now, these people, the same 
people who did these things, who killed 
democracy in fact in Gujarat, are shouting in 
the name of democracy and asking for 
elections in the name of democracy. The man 
who never behaved like a democrat, the man 
who was ever an autocrat, is now speaking in 
terms of democracy. What is democracy to 
him, I do not understand. The ideas of 
democracy to him are quite different, I think. 

 
SHRI YOGENDRA MAKWANA: Why is 

Mr. Rajnarain so agitated ? Some 13,000 
villages out of 18,000 villages in Gujarat are 
affected and 7 lakh people are employed in 
these scarcity relief works. There is scarcity 
of drinking water also in most    of    the 
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villages and the whole administration is en-
gaged in meeting this scarcity condition in 
Gujarat. At that time, how is it proper to hold 
elections ? 

Sir, I say, therefore, that those who are 
shouting in the name of democracy and those 
who are shouting for the elections there are 
not really interested in the elections, but are 
interested only in achieving their political 
aims and they have np place in Gujarat. The 
people of Gujarat have known them rightly 
during the days of the Nav Nirman Samiti 
movement. After that also, Sir, they were 
shouting against corruption. But, Sir, what did 
they do for removing corruption ? Did they 
continue their fight against corruption ? I 
would like to ask my friends who are shouting 
against corruption and also Mr. Desai and his 
colleagues as to what they did to remove 
corruption in Gujarat. What have they done to 
eradicate corruption from the bureaucracy in 
Gujarat ? They never did anything about this. 
They were only interested in killing 
democracy and in removing the elected 
representatives of the people of Gujarat and 
now the"y are shouting for a representative 
Government there. Sir, I will say that they 
have no national spirit also. I say this because 
the Other day, Sir, they wen; to the Raj 
Bhavan to hoist the people's flag. In the name 
of the people's flag, they are insulting the 
national Hag. The national flag is there. What 
does it indicate ? What is the people's flag ? 
The national flag also is the people's flag; the 
tricolour is also the people's flag which is 
flying on top of the Raj Bhavan in Gujarat. 
They must realise these things. But they are 
marching to the Raj Bhavan to hoist what is 
called the people's flag ! Sir, this is an insult to 
the national flag. Therefore, those who tire 
shouting in the name of democracy and in the 
name of representative government, have no 
right to talk about these tnings. 

SHRI RAJNARAIN : What is your 
^cngress party's flag ? 

SHRI YOGENDRA MAKWANA : If 
they are really interested in the welfare of 
the people of Gujarat, they should go to 
the villages and they should help the 
people and try to mobilise money, food- 
grains and other things from the other 
parts of the country and bring them to 
Gujarat to help the people there. But, as 
I said in the beginning, they are not in 
terested in the welfare of the people of 
Gujarat and they are interested only in the 
welfare of their party. Therefore, Sir, they 
are ....... 

SHRI RAJNARAIN : Ours is also trie 
people's party. 

SHRI  YOGENDRA  MAKWANA  :   ... 
shouting about the elections to be held in 
Gujarat. 

Sir, as I said earlier, the conditions in 
Gujarat are very difficult and the scarcity 
there is very acute. Therefore, it is very 
difficult to collect this deficit of Rs. 3.27 
crores from Gujarat and this is a national 
calamity now there. So, I request the 
Government to mobilise all the resources for  
helping  the  people of  Gujarat. 

With these words, Sir, I support this. 

SHRI VEERENDRA PATII.: Sir, our 
sympathies go to the people of Gujarat who 
are, unfortunately, facing an unprecedented 
drought situation this year. 

Sir, I may tell the House that out of the 19 
districts there, 14 districts are famine-affected 
districts and out of the 18,604 villages there, 
as many as 12,000 villages are badly affected. 
Sir, this is not the first time that the people of 
Gujarat are facing such a situation. In the year 
1972 also, Sir, there were famine conditions in 
this State. But this time it is more acute and 
that is why I say that the famine in that State 
this year is unprecedented. But, Sir, I must say 
that the relief measures taken by the Governor 
are very meagre and inadequate to meet the 
situation there. 
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The people are suffering in more than 12,000 
villages. But so far the relief operations or 
works are going on only in 4500 and odd 
villages. They do not have drinking water 
facilities. They do not have fodder for their 
cattle. They are facing unprecedented 
hardships. And the Governor who is ruling that 
State at the moment has miserably failed to 
mitigate the hardships of the people. That's 
why we demand that only a popular govern-
ment, if it is installed, will be in a position to 
face this unprecedented situation successfully. 
There is an instance or an illustration before us 
that in 1972 when there was famine, at that 
time there was a popu-erpment in Gujarat. I 
think at l ha: time also the ruling Congress was 
in power. And we are prepared to give credit 
to the ruling party that during that time in 1972 
they did their best to mitigate the hardships of 
the people. They spent nearly Rs. 94 crores. 
But what is happening today ? Everybody in 
this House, whether sitting on that side or on 
this side—everybody agrees that this time the 
situation is worse; it is unprecedented. And 
what is the amount provided for and what is 
the amount spent ? Hardly 30—33 crores. 
That's why we feel that because there is no 
popular government, there are no people's 
representatives, they do not have any voice. 
Therefore, the people are suffering. In order to 
mitigate their suffering, it is very necessary 
that a popular government should be installed 
as early as possible. 

Sir, the hon. Member on that side says: How 
can we do this thing when the people are 
facing unprecedented drought and hardship 
and where is the time for the bureaucracy to 
hold elections and all that ? Sn, I must humbly 
submit that if they wanted to hold elections 
they would have held the elections in the 
month of either November, December or 
January. Nothing had prevented them from 
holding elections. Now an agitation is going 
on and in today's papers we read that two 
hundred and odd people have courted arrest. 
Sir,... 8RSS/75—4 

SHRI YOGENDRA MAKWANA: You 
know that during December the delimitation 
work was going on. 

SHRI VEERENDRA PATIL: At that time, 
delimitation work was going on, and now the 
Election Commission says, "We are prepared 
to hold elections at any time". The Election 
Commissioner has coma out with a 
statement— and it has appeared in all papers— 
that so far as the Election Commission is con-
cerned, they are ready to hold the election even 
at a fortnight's notice. Now the delimitation 
work is complete. But you say that there is 
now drought. You find out some excuse or the 
other to postpone elections. Why I am laying 
emphasis on this is because, I must say with a 
heavy heart that the ruling party is losing faith 
in democracy. They are losing faith in 
democracy, because in Gujarat, they can say, 
because of the drought they are not in a 
position to hold the elections, But what is 
happening in other States ? I can quote the 
instance of my own State. There is no drought 
in my own State. Taluk Board elections. Taluk 
panchayat elections, Panchayat elections, etc. 
have been put off. Elections to the Bangalore 
Corporation have been put off. Elections to 
Municipalities have been put off. I want to 
know, why ? In Broach, I do not think, 
conditions are bad; this is not the area which is 
famine-stricken or drought-a'lected. Why are 
you not holding elections to the Broach 
Parliamentary constituency ? In Barpeta 
constituency elections were held. 

There is a vacancy after the demise of late 
Mr. Krishna Menon in Kerala, but the 
elections have been put off. If you have got 
faith in democracy, then wherever there is a 
vacancy, it is the duty of the Election 
Commission and the Government of India to 
see that elections are held as early as possible. 
This morning, there was a protest and a walk-
out because the Delhi Corporation has been 
superseded. It has been taken over by the 
Government. In the normal course, if they had 
allowed the Delhi Corporation to function, 
then it 
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part of the Government to hold elections in the 
month of May. They are afraid to hold the 
elections. They are afraid to go to the polls and 
to face the people. That is why this excuse 
came very handy to them. Since a stable 
Corporation was not possible, they have taken 
over. Now, they can put off the elections for 
one or two or three years. That is why 1 say 
that the party in power is losing faith in 
democracy. That is not a healthy sign. An 
agitation is going on. Hon. Members on the 
other side know that when agitations start, 
they become violent because they have had the 
experience of such an agitation launched by 
Nav Nirman Samiti. We should not give any 
scope for any party or organisation to launch 
agitation. Otherwise, the ruling party will be 
creating an atmosphere in the country that they 
can understand the language of agitation onTy. 
We should not give any such scope to any 
political party. Therefore, I join with my other 
colleagues in demanding that there should not 
be any delay in holding the elections and the 
elections should be held as early as possible. 
When there is any agitation, they should not 
give any scope to continue the agitation. 

I want to make out one or two pornts. I find 
in the budget that a Harijan Development 
Corporation is going to be established. But 
they have not provided any funds at all. What 
is that Corporation going to do if there are no 
funds at all ? 1 want to know from the 
concerned Minister for what purpose this 
Corporation is proposed to be set up and what 
is the amount that has been provided or is 
going to be provided for this purpose. Is it 
only a political gimmick to attract the 
Scheduled Castes people when the election 
takes place and to tell them that such a 
Corporation is going to be set up for their 
amelioration and a lot of funds are going to be 
provided ? I do not wish to take much time of 
this House because what 1 find today is that so 
far as famine is concerned, famine relief is 
entirely manned by bureaucracy.        There   
is   no   Town   Panchayat. 

There is no District Panchayat. There is no 
Municipality. There is no Assembly. There is 
no popular government. I want to know who is 
manning these reiief operations. If there had 
been no Assembly, but there were District 
Panchayat or Town Panchayat or Municipality 
elected by the pecple, I would have 
understood. All these institutions have been 
supei seded and taken over by the officer and 
the entire famine relief work is being manned 
by the bureaucracy. That is why there is so 
much of resentment, discontentment and 
dissatisfaction that is growing and the people 
are suffering. They are allowed to suffer like 
that. So, in the interest of democracy and the 
people who are put to untold suffering, I 
would like to make an humble appeal to the 
Government to see that popular Government, 
popular District and Town Panchayats and 
Municipalities are installed in office as early 
as possible. With these few words, I conclude 
my speech. 

DR. K. MATHEW KURIAN (Kerala): Mr. 
Vice-Chairman, Sir, the Budget for Gujarat 
makes an estimate that after the Revenue and 
Capital Accounts are taken together, there will 
still be a deficit of Rs. 2.37 crores and, 
according to the State Government's own 
admission, the State Government would have 
overdrawn its cash balance by Rs. 6.57 crores 
at the close of the current year. As a result, 
you will find that in addition to the heavy 
withdrawal of cash balance, in addition to the 
deficit in the coming Budget, the State 
Government will have no recourse except to 
have further taxation on the people. Sir, the 
State Plan for 1974-75 consists of resource 
from the State and the Central assistance, 
Unfortunately, the Central assistance for the 
State Plan for 1975-76 has been assumed at 
Rs. 32.17 crores which is of the same order as 
that of the current year. In fact, if you take into 
account the increase in prices, in the coming 
year's annual plan, the Central assistance for 
tho State will be substantially lower in real 
terms compared to the Central assistance of 
the current year. Sir, 
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you will also find that in the statements 
provided by the State Government, certain 
moneys have been provided for drought relief 
which is one of the major problems of the 
Gujarat State today. In addition to the Finance 
Commission's non-plan allocation of Rs. 4.55 
crores, a provision has been made in the 
Budget of hardly Rs. 11.60 crores. Of course, 
this is in addition to the special provision of 
Rs. 15 crores for relief works. But, I would 
like to point out that according to an unofficial 
estimate, the amount required for relief will be 
anywhere near Rs. 100 crores. Rs. 100 crores 
will be required immediately for drought relief 
in Gujarat. And, in fact, there is another 
unofficial estimate which puts it around Rs. 
200 crores. So, against this estimate of Rs. 
100 crores or Rs. 200 crores of real need 
regarding the drought assistance, a provision 
has been made of Rs. 11.60 crores, plus a 
special provision of Rs. 151 crores. Therefore, 
it is very clear that the Gujarat Budget makes 
only a very paltry provision for drought relief 
which is one of the most important problems 
facing Gujarat today. Now, unfortunately, 
despite the serious drought, where there were 
starvation deaths, where even the mothers had 
to sell their children, where the Adivasi people 
had to live on the barks of the trees—
converting the bark into a paste and eating 
it— and despite such severe conditions, the 
Central Government has been pleased to give 
only this small amount of Central assistance 
which is, in money terms of last year, unfair 
and unjust to a State like Gujarat. Malnutrition 
has led to epidemics in several parts of the 
State. In fact, in May and June, the 
Administration will have to face the problem 
of providing drinking water to a large number 
of villages. No provision really exists now. 
All this comes in the backdrop of the 
Presidential rule in Gujarat which has no 
relation to the needs and aspirations of the 
people. 

Sir, according to a survey made recently by 
the Institute of Political Science, under the 
guidance of its Director, Prof.  K.  S. 

Mawani, and assisted by Mr. Yeshwant 
Janani, to elicit public opinion about the 
anticipated elections, the survey has revealed 
that 70 per cent of the voters of Gujarat want 
elections to be held right now, and 75 per cent 
of the people want popular ministry to be 
installed immediately. Sir, this is the result of 
an objective study made by the Institute of 
Political Science which comes out very 
clearly that 70 per cent of the people do not 
want the Presidential rule. On the contrary, the 
Central Government still thinks that they 
should extend the President's rule, thereby 
butchering democracy in Gujarat. Gujarat is 
highly anti-democratic Perpetuating 
President's rule in and unjust on the part of the 
Government. Sir, the Home Minister, Shri K. 
Brahmananda Reddy, defended the 
Government's decision to extend the 
President's rule in Gujarat and he said in a 
statement made on February 27 that the 
President's rule in Gujarat is being extended 
on the ground that elections would interfere 
with relief operations in that drought-hit State. 
This was his defence and he wanted 
postponement of the elections on the plea, on 
the completely indefensible plea, that 
elections would come in the way of drought 
relief. Sir, what are the realities of the 
situation ? During the President's rule the 
amounts spent on drought relief have gone 
down the drain and have been pocketed by 
contractors, by officials and by various other 
types of corrupt people and there is nobody to 
put popular pressure on the administration 
because it does not exist. 

Sir, let us look into the relief operations. A 
report which appeared in The Stat of Calcutta, 
dated the 19th February, 1975, says and I 
quote  : 

"All the political parties, including the 
Congress—Sir, I underline the words 
'including the Congress'—criticise the 
Government's relief operations. Many 
people in the scarcity areas feel that a 
popular Ministry is better equipped to deal 
with their problems". 
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Here is a statement appearing in the press, a 
report in the Statesman, conclusively 
asserting. that all political parties, including 
the ruling Congress, are unanimously 
criticising the relief operations under the 
President's rule. And, the statement goes on 
say that: 

"A team of experts who visited the 
drought-hit areas last year reportedly found 
that the State's claims were exaggerated. 
The people in some affected areas have 
challenged official claims that the number 
of relief works and wages   provided   are   
adequate". 

Sir, on the contrary, this publication of the 
Government of Gujarat "Twelve Months of 
President's Rule in Gujarat" makes all kinds 
of tall claims, which have no relation to what 
actually happened in the field. 

Sir, during this President's rule we find 
autocratic, semi-fascist attempts to curb all 
agitations. I have got here, Sir, one interesting 
case. Sir, this is the case of a journalist. Sir, 
this is reported in The Indian Express, New 
Delhi, dated the 9th August,  1974.   I quote. 

"Some 25 journalists were beaten up by 
the police outside the house of Mr. H. C. 
Sarin, Adviser to the Gujarat Governor,   
here   this   morning." 

Why did the police beat up the journalists? 
Because the journalists had gathered there to 
see Mr. Sarin and to protest against the police 
harassment of a journalist. Just because the 
journalists went infront of Mr. Sarin's 
residence to protest against the harassment of 
journalist, police terror was unleashed against 
the journalists in Gujarat; that is what is 
happening. 

Sir, similarly, I would like to bring to ycur 
attention another important matter. Sir, in the 
Additional Accountant General's Office in 
Rajkot certain employees were arrested   and  
the   Finance   Minister   made 

a  statemem  in  the   Lt>k   Sabha   on  22nd 
August,  1974, where he said: 

"The strike affected about 20 Audit :>nd 
Accounts Offices in the country. In the 
offices at Rajkot and Gwalior there were 
cases of serious intimidation and violence 
by some striking employees with the 
consequence that they were arrested  by the 
police." 
Sir. in fact this statement of the Finance 

Minister in the Lok Sabha is absolutely untrue 
and I have got information to show that the 
employees in the Additional Accountant-
General's office in Rajkot were arrested tor 
one hour because of the one-hour 
demonstration on 7-6-1974 between 4.30 and 
5.30 p.m. and not for participating in the strike 
on 10-5-74. The demonstration was also 
peaceful as can be seen from the charge-sheet 
given by the police itself. Therefore, I am 
trying to show that even the charge-sheet of 
the police does not show any violence or inti-
midation but the Audit Department gives a 
brief to the Finance Minister and he reads it 
out in Parliament which is completely contrary 
to what the real facts are. 1 would therefore 
request the hon. Finance Minister through the 
Deputy Minister who is present to verify the 
facts. {Time bell rings) T will take only two or 
three minutes more and complete. In the Audit 
Department throughout the country and in the 
Rajkot office there has been unfettered use of 
DIR, unfettered use of police to intimidate the 
working class. 

Lastly, Sir, I come back to the main point, 
namely, why all these are happening. Drought 
relief is not adequately met, there is nobody to 
demand adequate assistance from the Central 
Government consistent with the demands of 
the State. Police power has been unleashed 
against tournalists, against middle-class 
employees and against Audit Department 
employees because somebody who has no 
direct relation  with  the  people  rules  in  
Gujarat. 

Sir, what is happening today ? Today in 
this House a question was raised regarding 
superseding of the Delhi Municipal  
Corporation  and  the     Home  Minister 
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was   defending   it in   a   most    shameful 
manner.     At   the   same   time,   in   Kerala 
for instance, the Kerala Government has lost    
its majority.    Six to seven    Muslim League   
MLAs   have   ceased  attending  the 
Assembly.    They boycotted the Assembly 
and as a result, the Congress-led Govern-
ment,   the     Achuta   Menon     Government 
which is propped up by the Congress has lost 
its majority.    But the Government in Delhi 
wants to protect it and Borronh hat. already 
come  out  for  giving. ..  (Interruptions) ... a 
lot of incentives to the Muslim League.    
They are still fishing in troubled waters.    
You are a minority there,    if the Central 
Government wants to take a consistent  stand,  
let  them  take  a  principled stand on this.    
Let them not have double standards.     It has 
one standard for Gujarat,   another   for   
Bihar   and   yet   another for Delhi.       
Kerala  was     the first State where the 
elected Government of Shri EMS 
Namboodiripad   had   a   solid   majority   of 
one in the Assembly for the entire period of 
its  existence  and  ii was  dismissed  by the   
then   Congress   President   who   is   the 
Prime   Minister     of  today,      Mrs.   Indira 
Gandhi.     Sir,   this   is   the   attitude  of  the 
Central  Government    that even    when a 
State Government has a majority as proved in 
the case of the  United Front Government   of   
1957-59,   it   is   dismissed   by  the Central   
Government.     Today     the   Delhi 
Municipal     Corporation     is     superseded. 
Elections are not being    held in    Gujarat. 
Therefore,     I  demand  that     the  Central 
Government should  change  its  anti-demo-
cratic, semi-fascist attitude, they must avoid 
double   standards   and   have   a   principled 
stand   on   all   these   questions.     
Otherwise the   rising   tide   of   revolution   
against   the Central Government which is 
today visible throughout the country will 
come and give a bigger jolt and the Central 
Government will  have  to  face  the  
consequences. 

SHRI K. N. DHULAP: Mr. Vice-
Chairman, Sir, if one goes through the 
report that has been given to us on this 12-
months President's rule in Gujarat and one 
tries to read between the lines it will appear 
this President's Rule is a boon to 

the people of Gujarat. Everything that has been 
done by the Government during this Rule for 
one year is in the direction of dealing with 
every situation very effectively and  nothing 
has been left to  be done  by the popular 
Government that is to come in   Gujarat.     
Therefore,   I   would   request the  hon.   
Minister who  is  going  to  reply to this debate 
that she should give a clear-cut  assurance  to 
this House  as to  when elections are going to 
be held in Gujarat because  the  condition of 
Gujarat,  created by  unprecedented  drought,  
is  such  a   serious   one   that   not   only   the   
people   of Gujarat but the people of 
Maharashtra are also   going  to   suffer.     
Gujarat  is   so   adjacent     to     Maharashtra     
that     whatever happens  in  Gujarat  has  
serious  repercussions on the economy of 
Maharashtra and on the people of Maharashtra.    
Therefore, elections should be held 
immediately.    At present the President's Rule 
is not the rule of the people.    The present 
administration is not in a position to deal 
effectively with the   serious   situation   which   
Gujarat   has to face.    So far as doing 
something about the  drought,   it   appears  that  
the  condtion is  going from   bad  to  worse.     
Billions of cattle  died  because  of the non-
availability of fodder in Gujarat.    The pipeline 
of supply  of foodgrains  is not  properly  
working and  lakhs of  people  are  on the  
verge of starvation.    So,  Sir,  the  only  wish  
that   [ can   express   before  this  House   is   
that   if there   is   a  popular  government   then   
the people  can  go  to  the  representatives  and 
get their grievances redressed once for all. The  
present  situation  in  Gujarat  is  such that  it 
calls  for immediate elections and, therefore, 1 
would request the hon. Minister to give a 
categorical assurance to the House  that  the  
elections   would   be  held as  early  as  
possible. 

There are also certain important issues to 
which I will refer. During this President's 
Rule the atrocities committed on Harijans 
have increased. Take the case of Bhupgarh 
near Rajkot and then Chun-dilia incident near 
Ahmedabad also Ran-malpura where two 
persons were killed and several injured. There 
are so many other   incidents  which   took  
place   during 
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[Dr. K. N. DhulapJ 
this   regime   and   no   effective   steps   have 
been  taken  in this  direction. 

As far as tribals are concerned, in this 
resume they have referred to the formation of 
a Tribal Development Corporation for which 
only Rs. 15 lakhs have been sanctioned. What 
the Tribal Development Corporation is going 
to do with this amount for the welfare of the 
tribals "and amelioration of the backward 
class I do not understand. So many tall claims 
are made by the Governor in this resume 
which has been given to us but I must say that 
there are lakhs of people living in villages, 
particularly in tribal areas who are not getting 
their dues and particularly in this drought 
situation they are facing a very critical  
situation. 

As far as smuggling activities are con-
cerned, they have increased during the 
Governor's Rule. The township of Vapi is the 
centre of all anti-social activities. The trains 
going from Vapi to Bombay are ridden with 
people who are dealing with the smuggling 
business. And Diu and Daman are the spots 
from where the smuggled goods coming from 
Dubai and Kuwait enter the area. That area is 
ridden with such people. If no steps are taken, 
this thing is going to increase—and that is 
having a very bad effect on the administration 
of the State of Maharashtra. Therefore, Sir, 
these smuggling activities during the 
Governor's regime have increased enormously 
and no effective steps have been taken by the 
Central Government to curb these activities. 
As far as Daman and Diu are concerned, these 
are two spots which are at present under the 
Goa Administration. These two areas, Daman 
and Diu, should go to Gujarat, because they 
are near Gujarat and the demand of the people 
from that area is that they should be merged 
with Gujarat. Sir, Nagar Haveli, which is 
governed by the Central Government, should 
go to Maharashtra because people living there 
are predominantly Marathi-speaking people. 
All tall claims are made by the Governor 
during his regime for one year. 1 would urge 
upon the Government to have better ad- 

ministration, efficient administration, and a 
clean administration. As has been referred to 
by my friend Makwana here, the President's 
Rule has dealt with the drought situation very 
effectively and elections should not be held. 
This President's Rule, according to him, may 
be efficient, may be clean, may be more 
according to the needs of the people. But that 
does not mean that it should substitute the 
popular Government. Let there be a popular 
Government and let the people feel that they 
arc governed by their own people and not b> 
autocrats. 

With these words, I conclude. 

SHRI BHUPESH GUPTA : Sir, I would 
only say a few words at the fag end of the 
day. 

 
SHRI BHUPESH GUPTA : I cannot keep 

pace with you, either in size or in thoughts. 
Now, Sir, Gujarat is under President's Rule. 
Unfortunately, the Government is not taking 
steps within the framework of improving the 
conditions of the people in some cases; on The 
othei hand, we find the attitude is not good. 
Now, Sir, 1 am a little apprehensive be cause 
1 do not know what the Central Government 
is thinking—I do not have anything to say 
against the hon'ble lady sitting in the state of 
meditation. 

Sir, Gujarat has got some industrially 
developed cities like Ahmedabad. Otherwise, 
it is not industrially a very developed State. 1 
hope Mr. T. A. Pai and Mi. Subramaniam will 
not take advantage of the President's Rule to 
try their tricks in Gujarat. This is one point 
that I would like to say because they are 
around and very active—these two are very 
active in forcing certain policies which are 
even not properly discussed with the 
Government. They are trying to drive the 
position ti> a point where the Government 
will have no alternative but to sign on the 
dotted lines according to their wishes, wishes 
of Mr. Subramaniam and Mr. T. A. Pai. Sit, 
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Gujarat is one of the States where we have 
always to collect arrears—and I think the 
collections should be made. But can they 
make collections of income-tax arrears when 
they patronise the income-tax evaders and 
dodgers—not only in Gujarat, but in other 
parts of the country ? 1 have in mind Mr. Birla 
aVid the Birlas. Here, Sn, today in the 
Hindustan Times, a Birla-owned paper, there 
is a news-item on the very first page. It says : 
"Ganesh in conflict with the Party". Let them 
quarrel in their Party; that is none of our 
business. But what he said otherwise is 
significant. T. A. Pai started this policy of so-
called "national sector", which is in fact a 
policy of surrender of public sector to the 
monopoly capital, this policy is naturally very 
much supported by the 'Hindustan Times' and 
in fact in one of the editorials written only on 
the  22nd of March, it said : 

"It is a pity that both Mr. Subra maniam 
and the Industries Minister, Mi. T. A. Pai. 
have become targets for Communist   
vilification . . ." 

Sir. I would normally like to bring a privilege 
motion; we have not vilified; this Birla paper 
is vilifying. 

"... Neither of them, nor the Government as 
a whole, should be cowed down by such 
attacks and it is unfortunate that Mr. 
Subramaniam and other official spokesmen 
have been as diffident as they have in 
defending the concept of the so-called 
'national sector', a new term for the joint 
sector which in turn has long existed in the 
country in the sense ct mixed companies 
with both State and private participation. 
There is no need to be apologetic . . ." 

Now, here again the paper writes about the 
tax  evasion : 

"A number of raids have admittedly been 
carried out and a substantial number of 
alleged offenders have been arrested. But 
what does cause concern in the apparent 
slow progress in prosecuting .. ." 

But what about the Birla cases ? Why are the 
Birlas allowed to freeze all their cases by 
injunction and writ petitions ? How long does 
it take a writ petition to be disposed of ? And 
we find the Birlas have succeeded in getting 
them postponed even for a year. Now this is 
their attitude. 130 cases have been pending in-
cluding the wealth tax cases. No solution. 
What happened to the Sircar Commission ? I 
do not know where Mr. Sircar is. But the 
Sircar Commission is a sleeping commission 
because big monopoly houses like the Birlas 
are before them. Nothing is being done. Who 
gets it, we know very well. Sir, Mr. K. K. 
Birla has been daily praising this Government. 
Not a day passes without Mr. K. K. Birla 
showering praises on Shrimati Indira Gandhi 
and her Government. I think Shrimati Indira 
Gandhi would feel a little embarrassed when 
so much praise comes from Mr. K. K. Birla. 
When we and others praise her,  I can 
understand . . . 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : Bhupesh Babu.   
we   are   discussing   Gujarat. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradeshl : Do you want them to praise you ?    
That is what you say. 

SHRI BHUPESH GUPTA : What I want to 
do, I do not want to learn from Jana Sangh. I 
will come to it when we come to the other 
debate. And now, Sir, we may do it but when 
Mr. Birla does, well, one should feel  a  little 
embarrassed. 

Now here, Sir. What does the 'Hindustan 
Times' says'.' 'Ganesh in conflict with Party". 
Today's 'Hindustan Times' says it. The entire 
write-up is an attack on Mr. Ganesh because 
he has made a speech in a seminar in Madras 
where he expressed his opinion against the so-
called national sector which is now, as I said, 
a sell-jut of the public sector to the private 
sector. And in this article, this 'Hindustan 
Times' is directly provoking by referring to 
Mr. Dharia's case. I do not know why they 
have   referred   to   it.     They   are   directly 
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SHRI BHUPESH GUPTA : He has not 
understood it. I am not for or against Indiraji. 

THE VICE-CHAIRMAN (SHRI JAO-DISH 
PRASAD MATHUR): Now, you finish.    You 
wanted only five minutes. 

SHRI BHUPESH GUPTA: But you have 
given three minutes to him. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR) : Please finish. 

SHRI BHUPESH GUPTA : I am saying this 
and he also supports me. In maintaining the 
public sector he do-es not support the view that 
monopoly capital should be given a share. All 
that I am pointing put here is Mr. Birla, on the 
one hand, is propagating his theory and, on the 
other hand, is trying to make out as if to criti-
cise him. is criticism against the Government's 
policy. I do not take that point of view. 

SHRI NIREN GHOSH (West Bengal): The 
Birlas have made up with Shrimati Indira 
Gandhi fully and completely. Otherwise, Mr. 
Verghese would not have been sacked. 

SHRI BHUPESH GUPTA : It is all right. 
SHRI SUBRAMANIAN SWAMY: Why 

do you not support Mr. Verghese ? 
SHRI BHUPESH GUPTA : It is a different 

matter. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): This is Gujarat 
Budget, not the Birlas' budget. 

SHRI BHUPESH GUPTA: Gujarat is the 
seat of capital. If yoai do not look after your 
monopolists, you do not look after Gujarat. 
Therefore, by analogy I am going it. It is very 
tricky. This is the kind of thing going on. I am 
asking her not to try these tricks in Gujarat. 
This is all. She is nodding favourably, I think. 
The lady is not certainly rejecting my 
suggestion. This is all that I have to say. .. 

[Shri  Bhupesh Gupta,] 
provoking that Mr. Ganesh should be 
thrown out of the Government. Now people 
say it is the internal affair of the Congress 
Party, the 'Hindustan Times' here is 
attacking the Minister simply because he 
stands by the public sector and does not 
speak favourably for the so-called concept 
of joint sector . . . 

SHRI RAJNARAIN : Is there anything in 
'Patriot'? 

SHRI BHUPESH GUPTA: 'Patriot you 
read. Sir, apart from doing it, here it says : 

"In his Madras speech, Mr. Ganesh has 
virtually questioned the Union Cabinet's 
decision and has said that the Indian 
National Congress is the only 'right body' 
to decide whether any change in the 
concept is necessary. While Mr. Mohan 
Dharia had to go out of the Council of 
Ministers for his open criticism of the 
Government's failure to implement the 
policies of the Congress Party, Mr. Ganesh 
is now virtually taking up the position that 
the Union Cabinet has no right to throw 
open the equity of public sector companies 
to the general  public." 
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SHRI N. G. GORAY: You have always 
misunderstood ladies. 

SHRI BHUPESH GUPTA: I am very 
sorry for my friend, Mr. Goray. He has been 
subjected to ladies' protests too much, I 
believe, but I sympathise with him. Now, 
Sir, all I say is that this should not be done. 

Finally, one point. Today I hear that a 
decision has been taken by those who want 
to start a JP type movement in Gujarat that 
MPs will not be allowed to enter Gujarat. 
You will not be allowed to enter Gujarat. . . 

SHRI RAJNARAIN : Congress MPs and 
CPI. 

SHRI BHUPESH GUPTA : This kind of 
thing should not happen. That MPs should 
be made to resign at gun-point, that MPs 
should not be allowed to go to a State, 
whether somebody likes it or not. should 
not happen. I think Mr. Rajnarain and Mr. 
Goray and others will not support that kind 
of thing. 

DR. RAMKRIPAL SINHA (Bihar) : Mr. 
Ghafoor does not allow Mr. Rajnarain to 
enter   Bihar.    What  do  you  say  to  that ? 

SHRI BHUPESH GUPTA : He knows 
Mr. Rajnarain is such a guest that it is 
difficult to find a guest-house for him. Mr. 
Ghafoor does not have arrangements for 
keeping such a man. 

SHRI SUBRAMANIAN SWAMY: You 
have a guest-house  in  Moscow. 

SHRI BHUPESH GUPTA : At any raic 
our Bihar friends are sitting here. 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Please finish. 

SEPRI BHUPESH GUPTA : As far as I 
am concerned, I say this is a very wrong 
thing. I deplore this kind of attitude on the 
part of those who are starting the movement 
in Gujarat or propose to start it.    Whatever 
their movement is, I do not 

know why it should be like that. Today you 
may be in power and tomorrow another 
person may be in power. Tomorrow the 
Congress party may declare that other MPs 
belonging to the opposition will not be 
allowed to come. We must not set this 
standard. Therefore, I strongly oppose such a 
thing. I do hope the people of Gujarat will not 
go by this kind of thing. I say finally the 
Government should think of taking over some 
of the big industrial concerns there. At least 
they should make preliminary studies when 
Gujarat is under Central rule, so that we can 
think of improving the conditions in Gujarat. 
One word more and I finish. This is non-con-
troversial. Women live in extremely bad 
conditions. 

I am sure Mr. Rajnarain who is a very 
controversial  figure will  not say anything. 

Sir. literacy among women there does not 
exceed three per cent.    In many ways they are  
subjected  to  all  kinds  of  social  and 
economic     disabilities.    I  hope     that the 
Government in this International Women's 
Year will take some steps with a view to 
ameliorating the status of women of Gujarat.    
After all. Gujarat is a land which is full   of  
great  traditional   achievements   in the   
freedom   struggle   a.nd   otherwise   also, and  
1  hope that in the matter of employment, in 
the matter of education and otherwise also the 
Government would  pay special   attention   to  
the  women  of  Gujarat. Sir, through you, I do 
urge upon the Central Administration there, 
upon the Governor and the Advisers who are 
running the administration  there, that  they 
should  go into the question of the problems of 
women.    A memorandum has been submitted 
in     this  connection     before  them  by  the 
various women's    organisations    and they 
should take some measures with a view to 
uplifting the women socially and politically in 
the life of the State. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : I would like to 
extend my thanks to the hon. Members who   
have   participated   in  this  discussion. 
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[Shrimati  Sushila  Rohatgi] 
Sir, you will forgive me if I say that I thought 
the musical voice of Shri Bhupesh Gupta had 
attracted the Chair and other Members. 
Therefore, he had the privilege of discussing 
anything under the sky except Gujarat. I am 
very happy to her what he said  about the 
status of women. 

 

SHRIMATI   SUSHILA   ROHATGI :%m 

 
Sir, when any Budget is taken up, we are 

prepared to hear the political ideologies of all 
the political parties also. But I was a little 
taken aback when the great economist, Dr. 
Kurian. used really strong words. Whether he 
really subscribes to 50 per cent of what he 
really said, I do not know. Sir, before going 
into detail, 1 would say that I cannot 
understand why so much of polities has been 
injected into the Budget. I would like to say 
that the Oppo-ition Members have more or 
less accused the Government as if we are really 
responsible for having brought about this 
Budget before this House. I would only urge 
upon them to go back by a year and see what 
were the conditions. Was it not the Opposition 
alone which said that there should be the 
dissolution of the Assembly ? If there had 
been that Assembly, that would have been the 
correct forum where the Budget could have 
been discussed. It is unfortunate that the 
Budget has to be discussed in this House. The 
absence of the Assembly was due to the 
attempts of the Opposition. Therefore. under 
the circumstances, I think that is a very wrong 
charge, allegation, and it has been certainly 
vindicated  by  facts. 

Another thing is this. Sir, T would ask 
my esteemed friend, a senior person from 
my State. Mr. Rajnarain, who is a known 
all-India figure, whether he would be justi 
fied in saying that Congress Members or 
others... , 
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SHRIMATI  SUSHILA  ROHATGI:   The 
Government has issued instructions to Col-
lectors to annul transfers of land belonging to 
Adivasis and to restore their possession to 
them.
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[Mr.   Deputy   Chairman  in  the   Chair] 

The Sixth Finance Commission had re-
commended already for non-Plan expenditure 
on relief works a sum of Rs. 4.55 crores a year 
and a provision of Rs. 11.60 crores has been 
included in the Budget for 1975-76. Besides, 
the Budget also provides for outlay on relief 
works and a provision of Rs. 6.00 crores has 
already been made in the Budget for 1975-76 
for the Drought-prone Area Programmes which 
will also help in the relief work and an 
expenditure | of Rs. 23.00 crores has already 
been incur-i red for scarcity relief work by the 
end of 1975. During 1974-75, the Government 
of India sanctioned an advance Plan assistance 
of Rs. 14.14 crores which is inclusive of about 
4.25 crores for the Drought-prone area 
Programmes to enable the State Govt, to meet 
the scarcity situation. The Government has also 
sanctioned two or three short-term loans of Rs. 
5.00 crores each for agricultural inputs like 
seeds, fertilizers, etc. 
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THE GUJARAT APPROPRIATION 
(VOTE ON ACCOUNT) BILL 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, I beg to move: 

"That the Bill to provide for the with-
drawal of certain sums from and out of the 
Consolidated Fund of the State of Gujarat 
for the services of a part of the financial 
vear 1975-76. as passed by the Lok Sabha, 
be taken into consideration." 

This Bill arises out of a sum of Rs. 268.02 
crores voted by the Lok Sabha on the 21st 
March, 1975 and Rs. 144.27 crores charged on 
the Consolidated Fund of the State of Gujarat 
as shown in the 'Vote on Account' pamphlet 
circulated along with the Budget papers on the 
5th March, 1975. These amounts have been 
sought to cover the expenditure for the first 5 
months of the next financial year, i.e. April to 
August, 1975, in order to carry on 
administration of the State ot Gujarat, until the 
State's budget for the whole year is passed by 
the appropriate Legislature. 

Sir, I move. 

The   question   was   proposed. 

MR. DEPUTY CHAIRMAN : I will put the 
motion to vote.   The question is: 

"That the Bill to provide for the with-
drawal of certain sums from and out of the 
Consolidated Fund of the State of Gujarat 
for the services of a part of the financial 
year 1975-76 as passed by the Lok Sabha, 
be taken into consideration." 

Tlie motion   was adopted. 

MR. DEPUTY CHAIRMAN: We shall now 
take up the clause-by-clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Chiiisc 1, tiie Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
move: 

"That the Bill be returned." 
The question was put and the motion was 

adopted. 

THE GUJARAT APPROPRIATION 
BILL, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, I beg to move: 

"That the Bill to authorise payment and 
apropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Gujarat for the services of the 
financial year 1974-75, as passed by the 
Lok Sabha, be taken into consideration." 

The Bill is in respect of Supplementary 
Demands of Rs. 56.49 crores voted by the Lok 
Sabha on the 21st March, 1975, and an 
expenditure of Rs. 1.21 crores charged on the 
Consolidated Fund of the State of Gujarat for 
the year 1974-75. Full details of the provisions 
asked for have been given  in  the  Statement  
of Supplementary 


